\ 2261 TEM NO. 102 COURT NO 2 SECTI ON 1|
SUPREME COURT OF | NDI A
RECORD OF PROCEEDI NGS
CRI M NAL APPEAL NO 616 OF 2002
N. BHEEMACHARI Appel lant (s)
VERSUS

STATE OF KARNATAKA & ANR Respondent ( s)

Dat e: 30/04/2009 This Appeal was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE B. N. AGRAVWAL
HON BLE MR JUSTICE G S. S| NGHVI

For Appellant(s) M. MN. Krishnamani, Sr. Adv.
M. Chanchal Kumar Gangul i, Adv.

For Respondent (s) M. Sanjay R Hegde, Adv.
M. A Rohan Singh, Adv.
M. Anit Kumar Chaw a, Adv.
Ms. Asha CGopal an Nair, Adv.
UPON hearing counsel the Court nade the foll ow ng
ORDER
Heard | earned counsel for the parties.

The appeal is allowed in-part.

The appellant, who is on bail, is discharged from
the liability of bail bonds.

[ T.1. Rajput ] [ Savita Sai nani ]
A R -cumP. S Court Master

[ Signed order is placed on the file]
IN THE SUPREME COURT OF | NDI A

CRI M NAL APPELLATE JURI SDI CTI ON

CRI M NAL APPEAL NO. 616 OF 2002
N. Bheemachari ... Appel | ant (s)
Ver sus

State of Karnataka and Anr. ... Respondent (s)

ORDER



Heard | earned counsel for the parties.

Lear ned counsel appearing for the appellant pressed the
appeal on the question of sentence only. He stated that the occurrence
had taken place about twenty two years ago and the appell ant has
remai ned in custody for about two nonths.

Havi ng t aken into consi deration t he totality of t he
circunstances, we are of the view that ends of justice would be net in
case the sentence of five years’ inprisonnment awarded agai nst the
appel lant is reduced to the period al ready undergone by him

Accordingly, the appeal is allowed in-part and the sentence of
i mpri sonment awar ded agai nst the appellant is reduced to the period
al ready undergone by him

The appellant, who is on bail, is discharged fromthe liability
of bail bonds.

[B.N. AGRAVAL]

‘w Dol b [GS. SINGHVI]
w l,
April 30, 2009.



